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. other than domestic purposes.
5. Supply of water 10 consumers.
6. | Disposal of application. |

| ‘7 Expeﬂs§sofoonﬁections
8. ' Validity of permission.
9.  Notice.

| 10. Power to lay or carry. pipes.
1L Charges for water supply.

14, Separanen of premises for water -

'W‘ -

‘15.  Connectiori with main not to be
“ made without permission.

16. . Indemnity. L

oA

over water works.
19, Prohibition of oemm acts aﬂ?ect
ing the water warks :
20, Meter reading.

21. - Obligation of owner to give
. .notice of waste of water.

22 Power fo enter premms

23. Cuttmg ofmter supply

24. Injuring meter or ﬁttmgs‘

*25. Fruad in respect of meters.

%. ‘Water for extinguishing fire. - l
28 Rcvmon

29.: Penalues

30. Sandoh of mommm _

»




680 ' ' WATER SUPPLY ACT, 1963.
SECTION. =~ - SECTIQN.

32. Protection of action taken under 33. 'Pgwer to make riles.
this Act 34, Repeal and Saving. -

- Amendments made by Act No.—

L Xof1968.
2. Xof1988.




WATER SUPPLY ACT, ‘i963r; T T
THE JAMMU AND KASHMIR WATER SUPPLY ACT, 1963.

(Act No. XXI of 1963)

. ‘,J¢Vv,‘

_[Received the assent of the Sadar-i-Riyasat ‘on 30th Mmh, 1963 and : }ﬁ

publ:shed in Government Gazette dated 30th March 1963]
An Act to provide for the ltgulation of water supply in the State.

" Beit enacted by the Jamnm and Kashmir State Leglslature in the meeemh

' Year of the Repubhc of India as foﬂows -

Short title, extent and commencemm -(l) Thxs Act ihay be calted me e
Jammu and Kashmir Water Supply Act, 1963. :

(2) It shall extend to whole df the State‘

l(3) It shall come into foroe on such date and in such areas as the
Government may, from time to time, noufy

2, ‘.Deﬁmtzons ~-In this Act, unless the context othemse reqmres -

(5) ‘appellate authority’’ means any officer as the Government may,hy

notification in the Government Gazette, appoint for the purposes of this

| ®) ‘local area’’ means a municipality, .a notified area or ‘a2’ town m

«oonsntmadunderanylawfortheumbemgmfomandmoludesmh
‘othaaeaasthegovermnentmay fromumetoume nonfy

"(c)” localauthonty”meansamumctpalmmLanouﬁedmcomme
o orawwnarcaoommmeemnstimedmderanylawmmeumebemg
mfwandamlﬁamh&haa&hontyasﬂn%mmﬁmayfwm

~ time to time, notify ;

. _(d) “owner mcludes-

(x) evcrypersonwhonscwﬁedfotﬂ\emnebemgtomavewym
mrcspectofthelandorbmidmg ,

@i amanageronbehalfcimehpetm
(ni) anyamforanysmhpemn
(w) an occupier ;

I WWNMWMHMl%ﬁWSRGZMMMMmWGG -

-




’ .:"«?,"cmmon of a deed in the prescribed form, arrange ‘
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| ‘[(e)“pmmim -means any building orpaa ufaltﬁl;d;ngormu_ A
' , appertainipg to a

‘shall not include garden, ground or lawn,
building or part of a building ;] :

(f) “‘prescribed’’ meansprescnbed by rules made ¥

(@) “prescribed authonty” means the ’[Execuﬁve ng

- (h) waterworks”nmnsalake pump TeServoir ci

water or for protectmg sources of water supply : .

" streams, springs and wells as the. Government m
- Govemmcnt Gazette, specify.

3. Provision of water.--(1) The. Gavemment may fovide any

water supply of wholesome water for pubhc
- purposes.

but

tarﬂ:,du&,thher‘

e, hydrant conduit and
g or used for supplying
nd includes such other

, by notification in the

with a

and’ domestic

(2) For the purposes of such supply the Gavemment shall can§e to be

constructed or maintained such water works as may
. erect. stand’ pipes or causetobeerectedbythela

~and convenient stand pxpOs, wells or pumps for the

theloeal area

pmscnbed authority may, subject to such oondmons
“supply. water for .any -purpose other than a domestic
an -application specifying the purposes for which
and the quantity likely to be consumed in co

umnfltcdnsxdersneoessarytbdosdlhordéttomm tain

of water for domestic purposes.
3[x x x] ’ ,
(2) No person shall, without the written permi
authority, use water supplied under ﬂus Act for any
. for which its use is sanctioned. =

5. Supply of water to consumers.—~The prescrider

applwatmnbytheownerofanyprenusesmthe

1. Chnu(e)ofnehouzmuedby.ﬁetxwl%&a’z
2. Words substituted ibid.

mem(l)WWMXMIM.» -




WATER surwrm 4963, o sss

ﬂwmnordmibwonmpewhmqmrdomucpmpom]mmhmmmw
- ag it may be'deemed reasonable, Mxmyatmymmmmammofwm
muwmﬁedwhmﬂmmhw :

. wm%smbofwmmWmew-ﬁk
»ﬁomdwc,amppiy—
V {a) for animals kept for commercxal pmposes or for washmg vehlcles

~ where such vehicles are kept for sale or hire or where such vehicles
ammpmed,semcedoroverhauledawhasworkshopsetc ‘

z((b) for any trade, manufacture, busuwss or industry} ; . ot h

L@ memmmmmgmmmmmmmwmmﬂ
- purpose x x x ] - ,

b ()] fox Watering of garden, gm\md or morﬁ;: lmgatmnpmpom m} :

‘[(e) for building purposes or for any construction activity ; except where
- the Government for avoiding any hardship, relax this restriction in
mspectofanymasmaybe&peciﬁedbynouﬁcauonmihe
GwcrmnentGazettc] LR ”
6. Disposal of application -The pmscﬁbed authomy skall dlspese of an
app!mformpplyofwaterwiﬂunmmomhﬁomnsmpt 2 '

H

7. Expenses of connechons-—Whmm mquestofthe apphcam for
gmuofwatersnpplyxsaocepwdbymeprescﬂbedauthomyundersectmn#
and 5, the person applying shall, at his own cost, provide all communication

- pipes and fittings and cause to be carried out all work of lying and applying
‘ mchcmnmunmnonp:pesandﬁm”smtheprenumﬁ)rwmchthewam
supply is sanctioned. ; L

8. Vaﬂwwofmm:m-mmmmmmpplyummsm'
slm!lbeval:dforapmodofmxmﬂhsﬁomﬁw&teofits' ‘ d'if the
- person to whom such permission is granted fails to gét his premides fited with - |
Pipﬂsaﬂmwmmmmthmthemdpemd,mepenmssmslmﬂbe_' A
deemedtohemoperattve , , , '

9. Naucedfatanytimempp!yofwatenspmpmwbestmd@k
formomﬂmnmmy-fmnhmnsmanyloalamorﬁomypremzses,me’
. ‘prescribed suthority shall, by giving twerty-four hours’ notice,” inform’ the
";-Wmmmmmmﬁmmlmammﬁm

, muﬂwmmb&

L Substituted MXoflMﬁr“farMma&roﬂwm
2. a-c(b)lzuamdby ms
* ."i:~wm (:;emm
S8, am(a)mw

. ’
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10. " Power to lay or carrfy pipes.--The Gove
pipe, for the purposes of arranging or maintaini
across, under or over any road, street or a pla

_for a road or street under the control of .a lota] authority, and

times do -all acts and things which may be
repairing of maintaining such pipes in an effecti

- which the same may be used :

ment may lay or carry any
supply of water, through,
laid out as or intended
may at all
xpedient - for
purpose for

ecessary or ¢
ve state ‘for the

\ -
N,

‘Provided that such execution of work shall be garried with l&a$t annoyance

to the publnc and within a reasonable time :

Provxded further that reasonable compensati

prescribed authority shall be paid to the owner o
case may be, for any damage at the time sustaine
occasxoned by the carrying out of any such opera

I

‘Provided also that the prescribed authority s
days notice in writing to be given to the owner
case may be, before commencing any operations
cases, where immediate action is considered neces:
may by order dispense with the necessity of a no

11.  Charges for water supply.~The Govern
by notification in the government Gazette, fix th
metered basis or on the basis of number of points i
water pipe connected or otherwise, payable by the cf
under this Act :

domestic purpose shall not be less than double

n as determﬁné‘q by the
the local authority, as the
by him or it/and directly
ions : S

cause not less than fifteen
r-the local authority, as the
nder this section, exoept in
1y, the prescn authority
lice. L ‘

nt may, from time to time
rate or rates of charges on

led or the {hmenswn of
pnsumers for supply of water

! 1
other than

A rProvided that the rate of charges for supply omater for pmpos%s ;
i rates charges "n respect of

water supplied for domestic purposes.

12.  Meters.—(1) The Government may insta

measuring and recording the quantity of water consumed in any p

any person.

|
1 '
meters for the purpose of
mises or by

(2) The prescribed authority may fix a meter a
the.premises of the consumer and the distribution

13 Repairs, efc.--All meters, connections,

incidental to the supply -of water tp any buildin
repaired, extended and altered as may be
person requmng supply but shall under the con

- 14, Sep"aralion of premises ﬁ)r water suppl
. service-line from the main line or distribution pi

a convenient point between

main.

pipes and oOther works
or land shall be supplied,
at the expense of the
of the Gowv: nt. '

.-In_any case/in which a
supplies water to'two or




' \

“premises and the expenses of so doing sﬁﬁbe borne by all such owners in

 for, the time being in force or any deed execu\ed under this' Act or rules
“made thes\) nder the Government shall not' be' liable to- any "damage or

by carry’ o:&wrthm the area aforésaid any operauon of manufacture ‘trade

e / (e) throw or ppt anythmg mto or upon thc water in such works

,j/ } f) bathe or w}lsh clothes in such water works or

. obstruct the flow of{or ftush draw off, or drvert, or take water from any main

WATER supri;v- ACT; 1963. - . e8s
\ :

mdre premises, the-prescribed authority - may, by written mtrce reqmre the

owru:rs of such premises to lay down separate service prpes for the separate

such ‘ropomon as may be determined by the prescribed authority.

15." Connection with main nete to be made without permission.--No person
shall, without the permission of the prescnbed authonty, at any time make or-
cause to, be made, any Connection with any p\r in comraventron of this Act.

16, demnuy --Notwithstanding anythxng ‘oorrtamcd m any other law

penalty for\ discontinuing the supply of water or failure to supply water to any
person or to any local area if the cause of such farlure is beyond the oontrol'
of the Government.

YA Malntenance of sipply of water.--The prekcribed authority may, from
time to time, regulate the supply of water under this Act for domestic purposes.

18 Buil ing not to be constructed over water orks. ~-No bmldmg, wall,
fence or stru%ture shall be erected on any water WOrks without the written
penmssron of the Government - B

19 Prohibition of cerram acts aﬁkcnng the water ‘vorks --No person shall—-

" (a) remov, alter, mjure damage or i anywaymteifere wrth the demarcated s
- water works ; , , ‘ \“

or agriculture or do any act whereby injury may arise to any such water
. ‘works or\whereby the water of any such water works may be fouled,
polluted or rendered less wholesome ;

{c) cause or suﬁ'er to perculate or drain into-or upon any water works
“. anything Whereby the water therein may in any way be fouled polluted -
or its qua?rty altered

(d) cause or allow to enter any ammal nto such water works

(g) do any other act which the Government may, by mmﬁcatron inthe
Government Gazetle, notlfy '

'[19—A Prohibition of certain other acts.-No persoti shail unlawﬁxlly

1 Semonw-Amcdlbymxawss 85 e e E
] . ) 1’ . ] t\ k
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- this Act.
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or dlstnbutlon pipe or any service line, tap work ﬁtting | with the '
supply of water to the premises by using, fitting, i i
- any ‘machine or by using any other means.]

20. Meter réédmg --The prescribed éuthority may authorise
take reading of meters installed in any premises to whlch water is

1, Obligation of owner to give notice of wi
every premises in which water supplied under thi
knowledge shall be bound to give notice of the

22. . Power to enter premises.—(1) 'Any officer
- Officer authorised in this behalf by the Goverr
- any premises for the purpose of inspecting any

(2) If such officer '[ x x x ] is refised a
- the purpose aforesaid or is prevented from making
authority may, after giving the consumer an o
- the supply of water to that premises :.

Provided that if any such place is an apartmept i
a woman who, according to custom, does nct a
before entering such apartment, give notice to
to withdraw and shall afford her every reasonable
may then enter the apartment.

/. 23, Cutting of water suppl,;z.s—( 1) Notwithstandling anything ct:mned in this
Act, the prescribed authority may cut off the connection of any premises to which
water is supplied under this Act or may turn off such supply, pn any one of

the following grounds, namely :-- ~ '

(a) if, after the receipt of a written notice
requiring him to refrain from so doin,

. continues to use the water or to
.contravention of this Act or any rule

(b) if any pipe, tap, work of fitting conn
the premises be found, on inspection
prescribed authority in this behalf to be
astocauscsosenousawasteoroon

- opinion of the prescnbed authority imm
or

(c) if there is any Wa;er»pnpe‘ situated withif :
_or. other efficient means of turning the

L wmmwmxawn




o 'maybeprescnbed]
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;;';(d) if; bymasansofalenkagemm;ﬂpe ofﬁt&ng,damismsedm
o thewbhshstreetandzmnwdxmptmﬁimlsnemy for

,1‘,(0)1fthcowmofﬂxeprcmrsesrefusesotnegloctstopayfowa
~ . period of 'fonc month] after’ he hasbeenservédwith nouce
of demand, water charges on -account of water ymed :

"’{(2) Whenthewa&cramplyhasbeencutoﬂ‘axmmdoﬂ‘undercim(e). ,
- of subssection (1), the prescribed authority may reconnect the sipply of =~
' f\mtetenpaymmtofsuchchargesandon mhwrmsandmndiummas

, 24 Injurtng meter or [ttmg -—No person shall wxlfully mjure or snﬁer to
\bemmredanymaeroranyofﬂwﬁﬁmgofmymem e

25 Fraud in respect of meters -(1) No person shall frandtﬁently~

(a) alta. the index to any meter, or prevent any meter from recordmg the
- actual quannty of water supg)hed Jor.

(b) abmotorusewaterbefomnhasheenrecerdedbyametersctupfor
thepmposeofwco:dmgthesame R . ,

SLE L

Where there has’ been any such alierauon, prcvenuon, Yo 6 use ,
the exlstence ofamﬁcxal mwnslmdertlwcontro! ofﬂwconsmnerforcausmg

consumer havmg fraudulemly eﬁ'ected the same.

s

26 Water Jor extmguishmg j‘re —-Use of water shall be fme of charge for
- extinguishing fire. : :

, 27 Appeals (1)~ Subject to ﬁ:c pmmm%f sub-swuon (2), an appeal
"shall lie from every orderofthe m&omyﬁnderihismmﬂxe
‘appellate anthonty : ' :

: Q) Everysuchappealshallbeprefermlwxﬂunmnetydaysﬁmnthedate
,,;oforder ; . o

Provnded that the appellate authonty may enteﬂam an appeal aﬁer thc
ire of the said period of ninety daysifﬁﬁ/sansﬁedthatmeappeﬂamwas
: tedby suﬁicwntcausefmmﬁlmgﬁ in time, - - , «

(3) mawppﬂlamswmangmmawbyammw@
',':Pfﬁscﬂbﬂdauﬁmﬂtymayb@mwmmdbymchoﬁwmmasm
Govenmmmayappomt R S

- _ Words substitute by Act X of 1988,
. 2;, Sub-section (2) of sectxon 23 substituted’ x‘bld




~ enquiry as. it deems proper, dispose of the appeal.

.

four months of its institution.

“any aithority.under this Act and if in any such

- (2) Whoever contravenes the provisions of secti

688 . . WATER SUPPLY ACT, 1963.

- (4). On receipt of any such appeal, the appellate authority shall, aft¢r giving
the appellant a reasonable opportunity of being heard and after ng such

(5) The proceedings before the appellate authority s
28. Revision.--The Minister-in-charge, - Water

Minister that any order passed or proceeding tak
annulled or reversed, he may pass such order thereon/as he may deem fit and
such order shall be final and shall not be called in question in any |Court :

Provided that no order under this section shall be fmade to the D:—iudice of
the person unless he has had an opportunity of being heard either 1 nally or

by a duly authorised agent. E ; 1

1129. Penalties.--(1) Whoever contravenes any of the provisions ‘o} sections
4,5, 15, 18, 19, 24, and 25 of this Act or any rule|or fails to comply with
any_notice or order issued under this Act shall, on conyiction, be punished with
imprisonment for'a term which may extend to three manths and with fine which
shall not be less than one thousand :upees bu. ay extend to five thousand rupees.
When such contravention or failure continues after the nviction,-witﬂ afurther
fine which shall not be less than ‘one hundred rupees for every day.

19-A of this Act shall

~ be punished with imprisonment for a term which may extend to six months and

~ this Act without the permission in writing of the pr

. thereunder shall in relation to such matters and sub ,
“maybe specified “in the directions, be exercisable jalso by such pfficer or

with fine which may extend to five thousand rupees but shall not be|less than
three thousand rupees}" ‘ ‘ : '

129-A.. Offence to be triable summarily.--Notwi hsténding anything con-

tained in the Code of Ctiminal Procedure. Samvat 1989 or any other law for

the time being in force, all offences punishable
triable summarily by a Magistrate of the First Class.

inder this' Act| shall be

30. Sanction of prosecution.--No prosecution shall be instimﬁed under

ribed authority.

tion in the Ggvernment
r this-Act or rule made
4o such conditions as

- 31 Delegation.--The Government may, by notifi
Gazette, direct that any power exercisable by it u

authority - subordinate’ ‘to the “Government as’

i y be specified ‘in the
notification. . L O

I Section 29 and 29-A inserted by Act X of 1988.-
i, v f’ . ) + . .
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i

32. . Protection of action taker under this Act.~No suit, prosecution or other |

proceeding shall lie against anypersonforanythmgdoncormtendedtobedone o

under this Act in gocd faith,

33. Power to make rules.~(1) The Gwemment may, after pravim :
publication, make rules for earrymgmmm‘eetthepmvmofthmm

(2) Inpamcularandw:thmnpmudxcetotheganmhtyofﬂ\efomgmng
power, such rules may provide for--

@ regulaungthes:zeandnatmeofmams,pipm tapsandothuﬁmngs
whether within or outs:de anyp:emxses

®) mmmwmmmmwmmm&mﬂ e

snpplyandapphamfortlwdtstribuuonofwater

© Txxx]

R(:)] ﬂwuse,maintemnoeandhmpecﬁohof‘meﬁmmdaﬂme&rsinm
with the use of water and turning on and turning off and preventing
waste of water ;

'[(e)ﬁxeareaoflawnorgardmothetthanamumclm(d}of,f
\ Bxp!anauon to section 5.]

34.. Repeal and Saving.-(1) Chaptet XIII of the Jammu and Kashmn'
Municipality Act; Svt. 2008, the Water Works Rules and all other rules, orders
and notifications m@rdmgthempplyofwatermthe Stateoranypartthereof

are hereby repealed.

(¥ Notwathstand:ngsuchrepealofanyﬁnngmaedmanymhu!awfa.
the time being in force, anything done, any water conniection sanctioned, charges
- ‘recovered, order issued, mmmmmmpmmm
commencement of this Act shall, asfarasmwbe,deemdtohwhumM‘

| wunderthlsAaandsi\anbevahdandgoodmlaw






